
 FIR No. 524/2019 

PS. NIA 
U/s 302 IPC 
18.06.2020 
  This is an application for release of vehicle bearing 
registration No.DL-8S-BP-7672 on superdari moved on behalf of 
applicant. 
Pr: Ld. APP for State through VC. 
 IO through VC.  

 By way of this order, I shall dispose of the present application 
moved on behalf of applicant but before doing the same it is imperative 
to state that due to spreading of Corona virus (COVID- 19), special 
measures have been taken by the Government as well as Hon'ble High 
Court of Delhi to prevent it and in lieu of the same, the hearing of the 
urgent matter is being conducted through Video Conferencing using 
CISCO WEBEX Meeting App after taking consent of both the parties, in 
terms of directions issued in this regard. 
 Report called through whatsapp from the concerned IO on 
the phone of the Naib Court on duty. 
 Report of IO perused. 
 As per the report of the IO, Mr. Manish Soni, the prime 
witness of the present case had joined investigation and he stated 
that he bought the motorcycle bearing No. DL-8S-BP-7672 from 
one Mohd. Nausad Khan S/o Sabir Khan on 20.05.2019. It is 
further reported by the IO, that Manish Soni also produced copies 
of form No. 29 and 30 and Sale agreement. It is further stated by 
the IO, that Mohd. Naushad khan, the registered owner of said 
vehicle has also joined the investigation and stated that he had sold 
this motorcycle to Manish Kumar on 20.05.2019 and he has no 
rights on said motorcycle. 
 Therefore, as per the record, applicant is no more the owner 
of the said vehicle and accordingly as per the report of the IO the 
vehicle can not be released to the applicant on superdari. Thus, the 
application is stands dismissed. 
 Copy of this order be sent to the concerned quarters via 
whatsapp/ e-mail/ any other suitable electronic mode with 
immediate effect.  

       (Richa Sharma)   
      MM-07/North/Rohini/Delhi 



           18.06.2020 



 FIR No. 285/2020 

PS. NIA 
u/s 33 Delhi Excise Act 
State Vs Ramjani 
18.06.2020 
This is the application for grant of bail u/s 437 CR.P.C moved on 
behalf of accused/applicant. 
 
Present: Ld. APP for State through VC. 
  Ld. Counsel for the applicant/ accused through VC. 
 
 It is imperative to state that due to spreading of Corona virus 

(COVID- 19), special measures have been taken by the Government 

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the 

same, the hearing of the urgent matter is being conducted through 

Video Conferencing using CISCO WEBEX Meeting App after taking 

consent of both the parties, in terms of directions issued in this 

regard. 

 All have joined through Video Conferencing now. 

 Arguments heard through VC. 

 Report called through whatsapp from the concerned IO on the 

phone of the Naib Court on duty. 

 Report of IO perused.  

 Ld. Counsel for the applicant/accused submitted by virtue of 

the present application that the accused has been victimized in the 

present case and allegations leveled against him are false and 

baseless. It is submitted that no investigation is pending qua this 

accused and therefore, prayer is made for grant of bail. 

 On the other hand, Ld. APP for State has vehemently opposed 

the bail application and argued that the allegations against the 

accused are of serious nature and further prayer is made to decline 

the present application. 



 I have heard the arguments advanced by Ld. Counsel for the 

accused as well as the Ld. APP on the present bail application and 

have further perused the record. At the outset, it is pertinent to 

mention that the accused has been in JC since 10.06.2020. It is 

reported by the IO, that there is no previous involvements of the 

accused. The case property has already been recovered. Trial will 

take its own course, in considered opinion of this court, no fruitful 

purpose shall be served by keeping the accused in Judicial custody 

any further. Therefore, accused is admitted to bail subject to 

furnishing of bail bond to the tune of Rs. 10,000/- with two surety of 

like amount and further bail is granted subject to the conditions that: 

1. He shall not threaten or influence the witnesses. 

2. He shall join the investigation as and when he is called upon by 

the IO. 

3. He shall not tamper with evidence. 

4. He shall appear before the court on each and every date of 

hearing. 

 Copy of this order be sent to the concerned quarters via 

whatsapp/ e-mail/ any other suitable electronic mode with immediate 

effect. 

   

       (RICHA SHARMA) 
        MM-07, ROHINI COURT, DELHI 

                     18.06.2020



 FIR No. 293/2020 

PS. Swaroop Nagar 
u/s 380/411/34 IPC 
State Vs Kailash Ram 
18.06.2020 
This is the application for grant of bail u/s 437 CR.P.C moved on 
behalf of accused/applicant. 
 
Present: Ld. APP for State through VC. 
  Ld. Counsel for the applicant/ accused through VC. 
 
 It is imperative to state that due to spreading of Corona virus 

(COVID- 19), special measures have been taken by the Government 

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the 

same, the hearing of the urgent matter is being conducted through 

Video Conferencing using CISCO WEBEX Meeting App after taking 

consent of both the parties, in terms of directions issued in this 

regard. 

 All have joined through Video Conferencing now. 

 Arguments heard through VC. 

 Report called through whatsapp from the concerned IO on the 

phone of the Naib Court on duty. 

 Report of IO perused.  

 Ld. Counsel for the applicant/accused submitted by virtue of 

the present application that the accused has been victimized in the 

present case and allegations leveled against him are false and 

baseless. It is submitted that no investigation is pending qua this 

accused and therefore, prayer is made for grant of bail. 

 On the other hand, Ld. APP for State has vehemently opposed 

the bail application and argued that the allegations against the 

accused are of serious nature and further prayer is made to decline 

the present application. 



 I have heard the arguments advanced by Ld. Counsel for the 

accused as well as the Ld. APP on the present bail application and 

have further perused the record. At the outset, it is pertinent to 

mention that the accused has been in JC since 05.06.2020. It is 

reported by the IO, that there is no previous involvements of the 

accused. The case property has already been recovered. Trial will 

take its own course, in considered opinion of this court, no fruitful 

purpose shall be served by keeping the accused in Judicial custody 

any further. Therefore, accused is admitted to bail subject to 

furnishing of bail bond to the tune of Rs. 10,000/- with two surety of 

like amount and further bail is granted subject to the conditions that: 

1. He shall not threaten or influence the witnesses. 

2. He shall join the investigation as and when he is called upon by 

the IO. 

3. He shall not tamper with evidence. 

4. He shall appear before the court on each and every date of 

hearing. 

 

 Copy of this order be sent to the concerned quarters via 

whatsapp/ e-mail/ any other suitable electronic mode with immediate 

effect. 

 

       (RICHA SHARMA) 
        MM-07, ROHINI COURT, DELHI 

                     18.06.2020



 FIR No. 295/2020 

PS. NIA 
u/s 33/58 Delhi Excise Act 
State Vs Noor Islam @ Murgi 
18.06.2020 
This is the application for grant of bail u/s 437 CR.P.C moved on 
behalf of accused/applicant. 
 
Present: Ld. APP for State through VC. 
  Ld. Counsel for the applicant/ accused through VC. 
 
 It is imperative to state that due to spreading of Corona virus 

(COVID- 19), special measures have been taken by the Government 

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the 

same, the hearing of the urgent matter is being conducted through 

Video Conferencing using CISCO WEBEX Meeting App after taking 

consent of both the parties, in terms of directions issued in this 

regard. 

 All have joined through Video Conferencing now. 

 Arguments heard through VC. 

 Report called through whatsapp from the concerned IO on the 

phone of the Naib Court on duty. 

 Report of IO perused.  

 Ld. Counsel for the applicant/accused submitted by virtue of 

the present application that the accused has been victimized in the 

present case and allegations leveled against him are false and 

baseless. It is submitted that no investigation is pending qua this 

accused and therefore, prayer is made for grant of bail. 

 On the other hand, Ld. APP for State has vehemently opposed 

the bail application and argued that the allegations against the 

accused are of serious nature and further prayer is made to decline 

the present application. 



 I have heard the arguments on the bail application and have 

perused the report. At the outset, it is pertinent to mention that the 

recovery effected from the accused is of large quantity i.e. 100 

quarter bottles of illicit liquor. As per the report of the IO, accused has 

previously been involved in offence of similar nature. Therefore, in 

light of the facts and circumstances of the case and keeping in mind 

that large quantity of illicit liquor was recovered from the possession 

of the accused, further taking note of the fact that the accused is also 

a habitual offender, in the considered opinion of this court, no ground 

is made out to grant bail at this stage. Accordingly, the present bail 

application stands disposed off as dismissed.  

 Copy of this order be sent to the concerned quarters via 

whatsapp/ e-mail/ any other suitable electronic mode with immediate 

effect. 

   

       (RICHA SHARMA) 
        MM-07, ROHINI COURT, DELHI 

                     18.06.2020



 FIR No. 299/2020 

PS. NIA 
u/s 33 Delhi Excise Act 
State Vs Sanjay 
18.06.2020 
This is the application for grant of bail u/s 437 CR.P.C moved on 
behalf of accused/applicant. 
 
Present: Ld. APP for State through VC. 
  Ld. Counsel for the applicant/ accused through VC. 
 
 It is imperative to state that due to spreading of Corona virus 

(COVID- 19), special measures have been taken by the Government 

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the 

same, the hearing of the urgent matter is being conducted through 

Video Conferencing using CISCO WEBEX Meeting App after taking 

consent of both the parties, in terms of directions issued in this 

regard. 

 All have joined through Video Conferencing now. 

 Arguments heard through VC. 

 Report called through whatsapp from the concerned IO on the 

phone of the Naib Court on duty. 

 Report of IO perused.  

 Ld. Counsel for the applicant/accused submitted by virtue of 

the present application that the accused has been victimized in the 

present case and allegations leveled against him are false and 

baseless. It is submitted that no investigation is pending qua this 

accused and therefore, prayer is made for grant of bail. 

 On the other hand, Ld. APP for State has vehemently opposed 

the bail application and argued that the allegations against the 

accused are of serious nature and further prayer is made to decline 

the present application. 



 I have heard the arguments on the bail application and have 

perused the report. At the outset, it is pertinent to mention that the 

recovery effected from the accused is of large quantity i.e. 100 

quarter bottles of illicit liquor. As per the report of the IO, accused has 

previously been involved in offence of similar nature. Therefore, in 

light of the facts and circumstances of the case and keeping in mind 

that large quantity of illicit liquor was recovered from the possession 

of the accused, further taking note of the fact that the accused is also 

a habitual offender, in the considered opinion of this court, no ground 

is made out to grant bail at this stage. Accordingly, the present bail 

application stands disposed off as dismissed. 

 Copy of this order be sent to the concerned quarters via 

whatsapp/ e-mail/ any other suitable electronic mode with immediate 

effect. 

   

       (RICHA SHARMA) 
        MM-07, ROHINI COURT, DELHI 

                     18.06.2020 



 FIR No. 308/2019 

State Vs. Tarsem 
PS Jahangir Puri 
U/s 420/468/471/34 IPC 
 
18.06.2020 
 
  This is the application for grant of interim bail moved on 
behalf of accused/applicant. 
 
Present: Ld. APP for State through VC. 
  Ld. LAC  for the applicant/ accused through VC 

 

  By way of this order, I shall dispose of the present 
application moved on behalf of applicant/ accused but before doing 
the same it is imperative to state that due to spreading of Corona 
virus (COVID- 19), special measures have been taken by the 
Government as well as Hon'ble High Court of Delhi to prevent it and 
in lieu of the same, the hearing of the urgent matter is being 
conducted through Video Conferencing using CISCO WEBEX 
Meeting App after taking consent of both the parties, in terms of 
directions issued in this regard. 
 All have joined through Video Conferencing now. 

 Arguments heard through VC. 

 Report called through whatsapp from the concerned IO on the 
phone of the Naib Court on duty. 
 Ld. Counsel for applicant/accused has submitted in the 
application that applicant/accused has not committed the alleged 
offence: has been falsely implicated in the present case at the 
instance of complainant; nothing has been recovered from the 
possession of applicant/accused or at his instance and if any 
recovery has been affected, same has been planted one: 
investigation is complete and charge-sheet has been filed, therefore, 
no fruitful purpose would be served by keeping the applicant in 
judicial custody. It is further submitted that the applicant/accused was 
not ware that accused Hemant Sharma is not an authorized 
Government employee as he had presented fake identity to the 
applicant/accused to believe the fact that he is the authorized 
Government employee. It is further submitted that the role of the 
applicant/accused is only that he had introduced the complainant to 
the main accused Hemant Sharma. It is further submitted that the 
present case falls under the category of offence with maximum 



punishment upto 7 years and is liable to be enlarged on bail due to 
non- involvement in the act, as alleged by the complainant. It is 
further submitted that due to outbreak of COVID-19, the Hon'ble 
Supremei Court took sue moto cognizance on the issue of threat of 
COVID-19 in the prisons and felt it imminent to take step on urgent 
basis to prevent the contagion of COVID-19 virus in prisons in Suo 
Moto Writ Petition (c) No.1 of 2020. It is further submitted that the 
applicant/accused undertakes not to tamper with the evidence and 
also undertakes to abide by all the terms and conditions, as imposed 
by this court if he has been granted bail. Hence, prayer for grant of 
bail has been made. 
 
 Per contra, ld. Addl. PP has strongly opposed the bail 
application on the ground that the allegations levelled against the 
accused/applicant are serious in nature as the applicant/accused had 
introduced the complainant to accused Hemant Sharma as an 
Income Tax Officer and had stated that he will provide her the Gas 
Agency very easily on payment of Rs.21 lacs and on that account 
they had taken an amount of Rs.6,54,00/- on 18.02.2019, a sum of 
Rs.2 lacs on 08.03.2019 and a sum of Rs.4,88,600/- on 04.06.2019. 
It is further submitted that the applicant/accused is also involved in 
two other cases, as per the information given by IO. Hence, keeping 
in view the seriousness of the offence and previous involvement of 
the applicant accused, no ground for bail is made out. Accordingly, it 
is prayed that i bail should not be granted to applicant/accused. 
 
 FIR and report of the IO is perused. Perusal of the same shows 
that that are clear allegations, as levelled by the complainant, that 
the applicant/ accused had introduced the complainant to accused 
Hemant Sharma as an Income Tax Officer and had stated that he will 
provide her the Gas Agency very easily on payment of Rs.21 lacs 
that had taken a sum of Rs.6,54,00/- from her as application form 
fees on 18.02.2019 and on 08.03.2019 they had given her an 
approval letter of Indian Gas Agency in the name of her son Anshul 
and had taken Rs.2 lacs for verification of site. It is further alleged 
that on 02.04.2019, Hemant Sharma gave her NOC. They further 
induced her and she had given an amount of Rs.4,88,600/- on 
04.06.2019 and thereafter, they did not attend her phone. It is further 
alleged that when she went to the office of Indian Oil Corporation, 
she came to know that all documents are forged one. 
  Further, to be noted that the accused is chargesheeted 
under section 468/467 IPC and the same attracts punishment for 
imprisonment for life or with imprisonment of either description of for 



a term which may extend to 10 years and thus this perse speaks of 
the gravity of offence. 
  At this stage, court further deems it fit  to state that in the 
case of Prem Kumar Parmar Vs State (Central Bureau of …. on 
23 February, 1989 Equivalent citations: 1990 (2)  Crimes 384, ILR 
1989 Delhi 15, 1989 RLR 131, the Hon'ble High Court of Delhi held 
that “ It is to be remembered that such like economic offences bring 
about total imbalance in the economy of the country which has the 
effect of making the lives or majority of people economically weaker 
and miserable. Such economic offences are even treated worse than 
murder being committed in the country. So, in such like offences, in 
my opinion, bail should not be granted to be accused”. 
  It is further pertinent to mention that the bail application 
of the accused was dismissed by the Ld. Sessions Court vide order 
dated 30.05.2020. 
  It is further reported by the IO that during the course of 
investigation, it was found that the accused were also arrested in FIR 
No. 145/19, PS Crime Branch, Rohini. This imply that the accused is 
also involved in other alleged act of cheating and forgery. Thus, in 
the light of facts and circumstance of the present case, this court is 
of the considered opinion that the accused is not entitled to the 
benefit of interim bail as he does not squarely fall within the criteria 
laid down. Accordingly, present application stands dismissed. 
  Copy of this order be sent to the concerned quarters via whatsapp/ 

e-mail/ any other suitable electronic mode with immediate effect. 
 

 

       (Richa Sharma)   
      MM-07/North/Rohini/Delhi 

          18.06.2020 



 FIR No. 78/2020 

PS. Jahangir Puri 
u/s 25/54/59 Arms Act 
State Vs Asif @ Paltu 
18.06.2020 
This is the application for grant of bail u/s 437 CR.P.C moved on 
behalf of accused/applicant. 
 
Present: Ld. APP for State through VC. 
   

 
 It is imperative to state that due to spreading of Corona virus 

(COVID- 19), special measures have been taken by the Government 

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the 

same, the hearing of the urgent matter is being conducted through 

Video Conferencing using CISCO WEBEX Meeting App after taking 

consent of both the parties, in terms of directions issued in this 

regard. 

 Ld. Counsel for the applicant has filed a written application 

today seeking the withdrawal of the present application. 

 Accordingly, the present application disposed off as not list. 

 Copy of this order be sent to the concerned quarters via whatsapp/ 

e-mail/ any other suitable electronic mode with immediate effect. 

       (RICHA SHARMA) 
        MM-07, ROHINI COURT, DELHI 

                     18.06.2020 



 FIR No. 375/2019 

PS. Jahangir Puri 
State Vs Suraj 
18.06.2020 
  This is the application for seeking the status of the 
accused from Jail Superintendent, Delhi. 
 
Present: Ld. APP for State through VC. 
  Ld. Counsel for the accused through VC. 
 
 It is imperative to state that due to spreading of Corona virus 

(COVID- 19), special measures have been taken by the Government 

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the 

same, the hearing of the urgent matter is being conducted through 

Video Conferencing using CISCO WEBEX Meeting App after taking 

consent of both the parties, in terms of directions issued in this 

regard. 

 All have joined through Video Conferencing now. 

 Arguments heard through VC. 

 Let, copy sent to Jail Superintendent for status report and 

present application disposed off. 

 Copy of this order be sent to the concerned quarters via whatsapp/ 

e-mail/ any other suitable electronic mode with immediate effect. 

       (RICHA SHARMA) 
        MM-07, ROHINI COURT, DELHI 

                     18.06.2020 


